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() whuether it is o fact that these projects are hiely 1o safeguard
rhe oo ot flouds, environment friendly and cheaper than the
thermnd power plunts: and

LG i s the States where Goverament have taken vonercle steps
L start these brojects?

THE MININTER OF STATE IN THE MINISTRY OF POWER
CSTIRENIATT JAYAWANTI MEHTA): (a) The energy availubility
durmyg the perod Apiil. 2000 ta June, Jiht was 114073 MU against o
rogriioment G259 MU thus shortage of v385 MU (7.6%).

o Small Hvdio Proects located on smaull rivers- streams e
senelafly vonsddercd vers wseful for mecting the power requirement
of fur-flung and remaote areas not connected by the grid.

(¢) Small hydro projects are environment friendly bur are not
emvisaged for flood vontorl. As these projects are located generally in
remate hilly terram. the cost of invallition per MW is generully
higher than medium and maior hvdro projects und also  thermal
projects.

tdl Seedl hadro power projects have the potential of meeting
POWLT reguirements in an ceonomical manner in remote and isolated
arcas, These projecty alse have the advantage of short gestution
periods. Ministry ot Non-consentionad Encrgy Sources is promoting
develspment ot small Livdro power {SHP) projeets in the entire
vountry and provides varous hinancial ineentives for the development
ol these projects which include support for detasiled survey and
investigation. Jetailed project repot preparation. captinl subsidy to
the State see or projedts, interest subsidy to commercial projects and
fimatneial sup ort for the renovation and mesdernation of old S1HP
pl‘ui\."\h.

Amendments in Electricity Acts to Discourage Power Thellt

1200, DR, DASARI NARAYANA RAO: Will the Minister of
POWER be pleased o statee

ta) the provisions in the Electrivity Acts to prevent power thelis:
(h) whether the punishment is sutficient 10 act as deterrent; and

te) if not. what umendments Government propose to make in this
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regard  with mundmtory  imprisonment of atleast six months to
discourags now.y thoils poing cnouabatd by the industrialists as
well as it dwellers theaeghout the couatrs !

THE MIMNISTER OF STATE (N THE MINISTRY OF POWER
{(SHRIMATT JAYAWANTI MEHTA): (4) tu (¢} The theft of encrgy
is covercd ader section 39 of 1he Indian Flectricity Act, 1910,
L auer this provision, wlhocoer dishonestly exbacis/consumes or uses
win vooeyy sinlb e pueishuble wath imprscament for a term which
meay coatid o orews o wile e whiich aball not be less than
Ris. Hwiv - or with toth, Purther, unaer Sootion 39A, whosoever
AllenIpIN e commit o, ahats an oftnee punichalie under Scction 39
shill, nvacithistanding ansthing contained in Scetion 116 of Indian
Peral e he punisboa with penatty provided for the offence.

i duggestiens have bwen received for making the provisions
roluting w theil nuwere ~trmgene. The diatt of the new Eleetricity Bill
reeeived tram the KCAER, the comsaltant engoged for this purpose.
has more stringent prosisions,

New Guaraiies Scheme for Power Projects

1200 SHRI K. RATAVENRKATA RAO- Will the Minister of
POWER e pleased W state,

fip e details G the tew guarames scheme for power projects
annuuneea sothe Frime Minister in Lishop on 28th June. 2(600; and

(51 the response recerved., il any, from the European countries for
badding in or poswer gencration or trusmission companies?

THE MINISTLR OF STATE IN THE MINISTRY OF POWER
(SHRIMATT JAYAWANTI MENHTA): {4) and (b} The Prime
Mupster. in his speech deliverad ar the India-European Union
Business Sununit e Lisier, Fortugal an June 270 2000 announced
thut the Gosernme:n s wilhag o cemskler a new guaruntee structure
for Brge transmissysn pro®e e aud posgr purchase systems as well as
acevlerating the imetpat cempctiire biddimg (ICH) process for
RO lION wld M) e aen et e cotmndre’s sowst penerating
companies. [t sith s eur'y o eanect G respoose,
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